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Central Administrative Tribunal

Principal Bsnchs Ney Delhi

r

OA No,657/89

New Delhi this the 1st Day oF August, 1994,

Sh. N.V. Krishnan, Vica-Chairman (A)
3h, C,3, Roy, Plegtber (3)

3.P, Singh, '
Air Customs Officer,
Indira Candhi International Airport,
New Delhi. ,,,Applicant

(By Adv/ocates Sh. 3,C, Gupta with Sh^ Coel)

1, Union of India through
Central Excise Collectorate,
Customs. House,
New Delhi.

2, The Secretary,
Board of Customs & Central ^xcise,
Worth Block, Central Secretariat,

. ^Jew Delhi.

3, The Dy, Collector (Personnel & ^stt,)
Central Eiaeise Collectorate,
Customs House,
New Delhi „

A, Collector of Customs & Central Excise,
Sector 17-A, Chandigarh^ .Respondents

(By Adv/ocate 3h« Krishna, though none appeared)
M

'anju

ORDER(ORAL)
Hon'ble Wr. Krishnan;-

When the case was taken up today, the learned counsel

for the applicant stated that the respondents have already

acceded to the request made by the applicant vide their

letter dated 23o5e94-, a copy of which is producsd and is

kept on record; In the circumstances, the learred counsel

submits that the O^A^ has become infructuous, ,Accordingly,

the O.A, is dismissed, as having become infructuous. Wo

costs.

(C.Jj R'oy) (M.y, Krishnan)
nembar(O) l/ice-Chairman (A)


